THE EIGHTH SCHEDULE
(See section 63)

In the Companies Act, 2013 (18 of 2013), for section 442, the following section shall be
substituted, namely:—

“442. Reference to mediation.—(1) Any of the parties to a proceedings before the Central
Government, Tribunal or the Appellate Tribunal may, at any time apply to the Central Government,
Tribunal or the Appellate Tribunal, as the case may be, in such form along with such fees, if any, as
may be prescribed, for referring the matter pertaining to such proceedings for mediation and the
Central Government, Tribunal or the Appellate Tribunal, as the case may be, shall refer the matter to
mediation to be conducted under the provisions of the Mediation Act, 2023.

(2) Nothing in this section shall prevent the Central Government, Tribunal or the Appellate
Tribunal before which any proceeding is pending from referring any matter pertaining to such
proceeding suo motu to mediation to be conducted under the provisions of the Mediation Act, 2023 as
the Central Government, Tribunal or the Appellate Tribunal, deems fit.

(3) The mediator or mediation service provider shall file the mediated settlement agreement arrived
at between the parties with the Central Government or the Tribunal or the Appellate Tribunal under
the Act.

(4) The Central Government or the Tribunal or the Appellate Tribunal shall pass an order or
judgment making the said mediated settlement agreement as part thereof.

(5) The fee of the mediator shall be such as may be prescribed.”
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